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 ORDER 

 
 

This assessee’s appeal for Assessment Year 2019-20, 

arises against the CIT(A)/NFAC, Delhi’s DIN & order No. 

ITBA/NFAC/S/250/2024-25/1072708691(1) dated 30.01.2025, 

in proceedings u/s 147 r.w.s. 144 of the Income Tax Act, 1961 

(in short “the Act”). 

 
2. Heard the assessee as well as the department. Case file 

perused. 

 
3. It emerges at the outset that both the learned lower 

authorities have assessed the assessee for his salary of 

Rs.26,28,736/-, income from other sources of Rs.10,628/- and 

section 69 unexplained investment of Rs.12,000/-, respectively, 

in the course of assessment framed on 29.01.2024 and upheld 

in the lower appellate discussion. 
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4. This being the clinching factual position and once both the 

learned lower authorities have accepted the assessee; an ex-

serviceman, to have drawn salary income, no merit is found in 

both the latter additions as it could be very well concluded that 

the source thereof is from the above salary amount only. The 

facts also remains that both the learned lower authorities have 

neither examined the assessee’s complete list of emoluments 

admissible as an ex-serviceman nor any TDS credit has been 

given, before assessing his entire salary amount. It is thus 

deemed appropriate in the larger interest of justice to restore 

the assessee’s instant case back to the learned assessing 

authority for it’s afresh appropriate computation as per law 

after verification of all the relevant facts. Ordered accordingly. 

 
5. This assessee’s appeal is allowed for statistical purposes. 

Order Pronounced in the Open Court on 27/05/2025. 

 

  Sd/- 
             (Satbeer Singh Godara) 
                                         Judicial Member 
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